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ot Aweeg AT Wegw qEEy,
WE! AEIRT 7 WY N7 & WA 4 45T
g fr adl, adf 1 fadw gaew =
1980-81 % 1T 7 forar & fr :—
“Another proposal to set up a Man-
power Corporation in the private sector
at the Central level to assist Indian job-
seekers in obtaining jobs abroad is also
under active consideration of the Gov-
ernment. These proposals aim  at
bringing the activities of unscrupulous
recruiting agenices under an effective
regulatory control.”

faaor dawem #1 fooie # faar
gat 2w —
“It is under the active consideration

of the Labour Department to set up a
Man-Power Export Corporation.”

He now said ‘no, no’.
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DR. KARAN SINGH: Sir, it is a
good thing that Government is thinking in
terms of trying to regulate the export of
manpower but, Sir, when people go abroad
they also learn certain new skills and

capabilities and ultimately they return
back to the country. It is not a simple
export. So, in  their whole planning
process is the Government also consider-
ing how these people when they return
back to the country their additional capa-
bilities and skills can be utilised for
national development? ’

SHRI BHAGWAT JHA AZAD: Sir,
one of the three important references made
to the Working Group  which we have
constituted is to locate employment ave-
nues for the rehabilitation of migrants re-
turning from abroad for the effective
utilisation of their skills and experience
which they had gained in foreign coun-

tries.
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Pension and other Amenities for Agricul-
tural Workers

*331. SHRI CHITTA MAHATA:
‘Will the Minister of LABOUR be pleased

to state:

(a) whether it is a fact that Govern-
ment propose to give pemsion and other
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basic amenities for agricultural workers
after they attain the age of 50 years or
~when they become ineffective in working;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI DHAR-
MAVIR): (a) to (c). No, Sir. The
question of giving pension and other ame-
pities for agricultural workers cannot be
viewed in isolation from the general ques-
tion of providing such facilities to all
categories of workers. Given the magni-
tudes involved and the resources position,
it is not possible to consider such a com-
prehensive proposal.

However, most of the States and Union
Territories now have old age pension sche-
mes through which a pension usually
ranging from Rs. 30 to Rs. 60 per month
is given to destitute old person 60 to 65
years and above without any means of
Support.
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SHRI RAJESH PILOT: Is it a fact
that some of the State Governments have
proposed old age pemsion to the farmers
and the agricultural labourers, and they
have asked for Central assistance? It so,
what are the names of those States. Fur-
ther, all categories of workers are cover-
edby the increase in price index. If the
price index goes up, they get an increment
regularly, but the agricultural labourers
are not covered by that. What is the re-
action of the Government towards this?
Is it not a fact that the agricultural labour-
er gets isolated?

DR. SUBRAMANIAM SWAMY: He
needs a notice for this.

SHRI BHAGWAT JHA AZAD: I do
not need a notice for that.

MR. SPEAKER: Have you got a brief
for him?

SHRI BHAGWAT JHA AZAD: As I
gave an example of the social security
pension scheme of the State of Bihar, simi-
larly, there are certain other Governments
which have got some schemes. The Maha_
rashtra Government, for example, has got
the Fmployment Guarantee Board. Such
programmes are there in certain States.
We cannot give pension from the Central
level to such a large number of old people
in the country; they are about 5 crores
according to the 1981 census. We are
trying to compensate them and are asking
the State Governments to help them
through the social security pension pro-
gramme and other pension schemes. We
are trying to organise them through the
voluntary organisers at the block level.
About eight Governments have agreed to
this programme, and we are trying to give
them assistance from our side.

It is true that whereas the increase in
price index is linked to the wages of the
prganised labour it. is not linked to the
wages of the unorganised labour. This
is an important question. At present, we
are revising their wages every two years,
or at 50-point increase; that is what the
Labour Ministers’ Conference has decid-
ed. This is an important point which we
would like to discuss at the Labour Minis-
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#ers Conference, and see whether it is

possible to link the wages of agricultural

Shortage of cement in Kerala

labourers also to this.

MR. SPEAKER: There should be no
-discrimination between labour and labour.
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*332. PROF. P. J. KURIEN:
SHRI G. M. BANATWALLA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware that
construction and developmental works in
Kerala arc at standstill due to non-avai-
lability of cement;

(b) whether Government of Kerala have
requested to increase the quota of cement
to the State; and

(¢) if so, Governments reaction?

THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA) (a): There is a general
scarcity of cement in the country and to
this extent, it is possible that construction
and developmental works in Kerala might
have been affected due to cement shortage.

(b) Government of Kerala have re-
quested for an increase in their quarterly
allocation of cement from 1.69 lakh tonnes
to 5.00 lakh tonnes.

(c) Allocation of levy cement to the
State Governments including Kerala will
be made in the context of the mew policy
effective from 28th February 1982.

PROF. P. J. KURIEN: Sir, I am very
sorry to say that the Minister has given am
evasive answer to my question. It appears
that there is not only dearth of cement but
also the dearth of heads his department
and that his department is not capable of
collecting sufficient material.

My specific question is on the fact that
in Kerala deevlopmental works, irrigation
works, public works, all are at a standstill
because of the shortage of cement. I have
specifically asked the Minister whether his
Ministry is aware of that fact. But he has
not answered that.

Secondly, I have asked him whether the
Government of Kerala has asked for a
special increase of cement quota to Kerala.
That also he has not answered.





